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rhMTsdny, June 7, 1962yjynistfn 17, 
18S4 (5 fifc(il

The Lnk Sabha m ei at Eteiu-n tif th f 
C lock

[Mh. Speaker in (fic CJintr]

MEMBER SWORN 

Shri A jit Prasad Jain (Tumkur)

«H A L  ANSWERS TO QUESTIONS 
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1 shall dl.SQ re»d the nnswcr in
EngJish.

(a ) There is a central cooperative 
liind mortgcigt; bank in every State 
exempt Jtimmu and K«,shmir, A t the 
district or tiiluka JeveJ, ihere are 46! 
primary land morlgiige banks and 
few branchcfi of ccntrii] land mortgage 
banks, There is also a central land 
mortgage bank in each of the Unjon 
territontrs of Himachal Pradesh^ Tri
pura and Pondicherry, The question 
nf setting up a central land mortgage 
bank along with primary land mort- 

bank<; in Jammu and Ka^ihmir is 
under consideration.

ih ) A sutcment is laid on the Table 
Bivins; the tentative programme for 
Tfl63-63. f 5 «  Appendix TII  ̂ annemire 
No. M ]
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<c> These banks w ill provide long 
term loan^ lor purchase of land for 
dtvelopment, land improvement, minor 
irrigation, for adoption of improved 
methods of cultivation etc., and for 
redemption of prior debts,

ShTi S. C. Samanta: May I know the 
maximum number of primary mort
gage banks to be established in each 
State?

Shri Shyam Dhar Mlsra; During 
the Third Plan period the target is 
173 for the primary banks and 160 for 
branches. The maximum number is 
BO and it w ill be in Gujarat.

w f : ifWrJr k m  Tr f e r n  Tfn 

f e w  ll f e n  IJITT t  TIT-

!I rn if Efii w

SUnraT f»T«I : 3T T i?

?^rFr^T ^ T T  I

u’ r^RT if X T-Tirr ^  

t  I

Shri Warlor: May I know whether 
ihe Government has any scheme to 
separate all the; loans for cultivation 
purposes from the co-operative banks 
and direct them to the land mortgage 
banks. A t present cultivators are 
getting loans from tht co-operative 
banks also.

Shr) Shyam Dhar Misra: There are 
three types of loans given to culti* 
v a tors from the co-operative hanks. 
One is the medium term; the second 
is the short term and the third is the 
long term. As regards the short term 
and the medium term loans they are 
given through the central co-operative 
banks. As regards the long term 
loans, these w ill be given through the 
Central Co-operative banks. As re
gards land mortgage banks.

ShTl Venkatasubbatah: May I
know whether the hon. Minister la 
aware of the fact that different pat

terns are being adopted in different 
States regarding the fixation o f the 
value ot the land and, i f  so, whether 
the Government propose to bring out 
a uniform pattern for giving loans on 
hypothecation o f the land?

Shri Shyam Dhar Misra: The quality 
of the land End the value of the land 
vary from State to State. Therefore, 
logically, the value o f the land being 
different, the loans advanced w ill 
have to be different per acre,

Shrimali Sarojini Mahishi: May I
know the total amount of money 
given by the primary land mortgage 
banks during the year 1961.62 on a 
long term ba;;is7

Shri Shyam Di)ar Misra: In all, by 
the end of 1960-61, Rs. 37 crores were 
outstanding from the Central Land 
Mortgage banks and the primary land 
mortgage banks.

Shrimati Savitri Nitratn; May 1 know 
if the hon. Minister is aware that 
the transaflions in ihesp banks takp 
n lot of time and that a lot of red- 
tapism is prevailing in the.ie banks?

Shri Shyam Dhar Misra: Obviously 
there is some difficulty. Therefore, 
during the third Plan, it is agreed 
[hat there w ill be land valuation 
officers to expedite the valuation 
of the land-s and to expedite the 
loans.

Shri Basutnatari: May I know whe. 
ther the annual patta land can be 
mortgaged or not? There are two 
types ot patta lands.

Mr. Speaker: We should not gtt
into details.

t I f+ K  ^
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SWI ii' 3TTT ̂  ^  ^ I
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Shri Dasaratha Deb: A t present, 
this money which is given through 
the co-operative bpnk,'; is given to the 
the fO-operativcs anri from co-opera- 
live sociL'lits that gors to the 
individual peasants. If any de
fault is thtre in respect uf j  
co-operator or a person, the whole 
lot of people suffer. So, I want to 
know whether any step is going to be 
taken in this rcspeet, so as to see that 
for the failure of one person the whole 
lot of eo-operatives w ill not suffer 
for getting further loans.

Shri Shyam Dhar Misra: A ll pos
sible steps are being taken and will be 
taken, but it is difficult to say 'hat 
there w ill not be any mi.su.se. I f  any 
particular case of misuse is brought 
to our notice, that w ill be rectified.

Mr. Speaker: His question was
this: in the co-operative societies, 
if there is a default by one person, 
the whole bank has to suffer and the 
others have to suffer. So, he wants 
to know whether this would be an 
individual responsibility or the same 
as in (he case o f co-operative socie
ties.

Shri Shyam Dhar Misra; Aa 
regards long term loans, this W'11 be 
the case of individual responsibility.

Railway CarrUTt'ion Enquiry 
Committee

•U2», r Shri Snbodh Ransda:
' \  S h r i S , C , S a m a n ta :

W ill the Minister of Railways be 
pleased to state:

(a ) whether Government have

accepted the recwnmendation of the 
Railway Corruption Enquiry Com. 
mittee with regard to recognition o f 
the services rendered by the staff to 
root out corruption;

(b ) if so, whether any recognition 
has been given in such cases; and

(c) how many persons have been 
promoted on this ground?

The Deputy Minister In ttie Minis
try of Railways (Shri Shahnawa* 
Khan): (a ) Railway Corruption
Enquiry Committee recommended that 
e>:ceptional and outstanding work 
should receive special recognition by 
grant of honoraria, letters of appre
ciation and medals, honoraria being 
confined to non-gazelted railway 
employees. The recommendation 
which was not confined to cases of 
corruption only but was applicable to 
all work generally, was accepted

(b ) Yes, Sir.

(c ) 15-for their services in helping 
the administration to root out corrup
tion.

Shri Subodh Mansila: May I know
whether the staff who are to serve in 
the vigilance department as inspec. 
tors and sub-inspectors are recruited 
iJirectly or arc taken from the diffe
rent railways on a deputation basis 
and, if they are taken on a deoutntion 
ijasi.'!, may I know the conditions in 
rtspect of the deputation?

Shri Shahnawaz Khan: They are
selected from among the serving rail
way employees. They are brought in 
for a certain period and at the end 
of that period they are sent back to 
the parent department.

Shri Subodh Mansda: I f  the staff
are recruited from the serving rail
way staff, may I know how many staff 
were recruited in the last th^ee years, 
what are the ou^standinf! works done 
by thoŝ  ̂ staff and whether they had 
been given anv recognition for their 
outstanding work?

Shri Shihnawax Khan: For the pre
cise number, I shall require separate 
notice. But as I stated, il is the




